
OJ\L .\o. 892/06 

4 

ORl)li DA! F.1'): I S0i.2007 

H 	T1 a. 	i 	nl ear 	.r. 	h, 	Coefor  the 

Applicant and the associate of Mr ii R Mohapatra, I d Sr 

Stai1in, Counsel. for the Respondents., on whom a copy of 

t.hjs O.A. has already been served. 

It is the ease of the Applicant that iie applied 

for compassonatc alointmenl but, he same was not 

accepted on the ground hat he did not ossess the 

minimum educational quaiifiealion \gamst this order, he 

a1ears to have hied a representation belore the C hief Post 

Master General, under Armc.xure-A/6 dated 05 092005, 

which according to him, has remained widisposed of. 

I [card Ud. Counsel for both, the sides. Id. 

Counsel for the Respondents has no obecrion to consider 

the representation, winch appears to he pending with the 

Chief Post Master General, Hence, without cxpressmg any 

opinion, on the merit of the case and -k-c'enula the nvai 

claim of limitation open, the Chief Post Master Genera.i 

(Respondeiit No I ) 	directed to di nose of the 
01) T€-YJ"i 

renreiitation I 1 cndiiit 	ithui i pci tod of ' o montti 
- 

ITOIIII the date of receipt of this order. 

dtsposed of ace 

Send copies of this order, along with ().A. to 

tim Respondents and tree c pies ot iu order be given to 

the Id ,Or1nsci fir hoth the panic.. 
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